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Vacation of Government Quarters in 
Delhi

837. SHRI P. M. MEHTA:
SHRI Y. ESWARA REDDY: 
SHRI R. K. SINHA:

Will the Minister of WORKS AND 
HOUSING be pleased to state.

(a) the number of Government ser
vants who have been evicted from 
Government accommodation in Delhi 
tince January, 1976 &s they owned 
hcuseg in Delhi;

(b) how many of such Government 
employees have not vacated Govern
ment accommodation; and

(c) the reasons for allowing them 
to retain Government acommodation 
so long?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAMAI- 
AJi)- (a) to (c). A Government em
ployee who owns a house or part of a

nouae at the place of posttaf, U fiHjuir. 
ed to vacate Government «ccommoda- 
tlori<alk*ta4't0'KS*i;*ftt *e fcfttf tmm 
given the ofitteb'td eot>Mou» IT4* M »  
Hcettee fa* it*  f t t  GoVfcrtfloeritacewn- 
modatkn at inaurket'MIMt.7 f c  p**1**- 
ance of the above dsclHcb lM l'O ttam  
have vacated GovMfeott&t 'aMbMwd*. 
tion since January, 1976 and ! W  Offi
cers are still continuing on payment of 
licence fee at1 market Tate. Wo femplo- 
y«e has been fartfefiflfy- evicte# i»  *ur. 
suance of this decision from the Qov- 
ermrtent accommodation under fte  pro
visions of flue Public Ptenflsea (fEvic- 
tion of Unauthorised Occupants) Act, 
1971.

Non .Extot*nce of Civil AjneeMes te 
Neir Resettlement O sW ln

838. SHRI P. M. MEHTA: Will the 
Minister of WORKS AND HOUSING 
be pleased to state:

(a) how many persons have been 
evicted from unauthorised/unapprov
ed sites in Delhi during January- 
June, 1976;

(b) how many of them have been 
allotted plots/built houses;

(c) whether most of them are feel
ing great difficulty due to non-exis
tence of civil amenities at sites where 
they have been removed; and

(d) if so, what steps Government 
propose to take to redress their grie
vances?

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENT ARY 
AFFAIRS (SHRI K. RAGHU RAMA1- 
AH) (a) About 67,000 squatter fami
lies have been shifted during the 
period.

(b) and (c) All the families found 
eligible have been given plots m new 
resettlement colonies developed by 
Delhi Development Authority which 
have been provided with a'l ba?ic faci
lities.

(d) Question does not arise.




